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INTRODUCTION 

I, the Chairperson 'of the Committee on Papers Laid on the 
Table, having been authorised by the Committee to present this 
Report on their behalf, present this their Twentieth Report. 

2. On examination of certain papers laid on the Table of Lok 
Sabha during the Eighth and Ninth Sessions (Eighth Lok Sabha) 
the Committee have come to certain conclusions in re'gard to delay 
in laying Annual Reports and Audited Accounts of (i) All India Insti-
tute of Management, Ahmedabad for the year 1985-86; (ii) Andrew 
Yule & Company Limited, Calcutta for the year 1985·86; (iii) Press 
Council of India for the year 1985-86; (iv) Centre for Cancer Re-
search' and Treatment SOCiety, Calcutta for the year 1985-86; (v) 
Hooghly Do:-k and Port Engineers Ltd., Calcutta for the period 
from 30 June, 1984 to 31 March, 1985; (vi) Burn Standard Company 
Limited, Calcutta for the year 1985-86; and (vii) Delhi Public Lib-
rary for the year 19850-86 and have made certain recommendations. 
The conclusions of the Committee are reflected in the Report. 

3. The Committee considered and adopted this Report at their 
sitting held on 7 April, 198e. 

4. A statement giving snmmary of recommendations I observa-
tions of the Committee is appended to the Report (Appendix). ' 

NEW DELHI; 
28 April, 1988 

8 Vauakha,'--=-=19C':"1 O-=--( S=)-

NIRMALA KUMAR! SHAKTAWAT, 
Chairperson, 

Committee on Papers Laid on the Table. 

(v) 



CHAPTER I 

DELAY IN LAYING REPORT AND AUDITED ACCOUNTS OF 
INDIAN INSTITUTE OF MANAGEMENT, AHMEDABAD FOR 

THE YEAR 1985-86 

The Annual Report and Audited Accounts of the Indian I .. titllte 
of Management, Ahmedabad. for the year 1985--86 were laid 00 the 
Table of lJok Sabha on 6 August, 1987 together with a lielay state-
ment and 'Review'. 

1.2. In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 31.5 of their First Report 
(Fifth Lok Sabha), these papel'~ were required to be laid on the Table 
of the House within nine ml)nths of the close of the accounting year 
i.e. by 31 December, 19'86. Thus, there was delay of abQut 7-1/4 
months. 

1.3. In the delay statement, the reasons for delay were explained 
aa under:-

"The Annual Report alongwith Audit Certificate, Audit Report 
amd Audlted Staiernt'nt of Accounts, both in English and 
Hindi versions, for the year 1985--86 in respect I3f the Indian 
hlsutute of ManaQement, Ahmedabad could not be laid on 
the Table of Lc!k!Rajya Sabha within the period of nine 
months after the dose of the acC'Ounting year because 
Hindi version of the documents was not received from the 
Institl1tle. These ace I»W Being laid on the TaaIes of both 
the . Houses 'Of. pprliament. 

In future no eft'orts will be spared to lay the doeum.ents Oft the 
Table of Houses by th1! due date." 

1.4 'lW!II..,. of Hmo_ Resource Development (Department 
~ EdllCati-. were request.edon 11 August. 1987 to furnish infol'm8-
flIaa. on oertain paint.. The point41 on which the inf.ormattoB W'a3 
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sought and replies of the MiI'!;stry thereto received on 17 December, 
1987 are as under:-

Points Replies 

.----------
I. Dates Wben-

(i) Annual Accounts of the Institute for the June. 1986. 
year 1985-86 were compiled; 

(ii) the Annual Accounts for the above year June-July. 1986. 
were actually made available to the Sta-
tutory Auditors for auditilll; 

(IIi) draft Audit Report was ~ivcd from the 24-' 19ft. 
Statutory Audlton; . 

(iv) the certified a ccounts together with final The Accoun'B were examined by 
audit report and audit certificate were re- Chatered Accountant in July, 1986. 
ceived from the Accountant General, 
Gujarat; 

(v) Annual Report aod Account. were &dop- 2~1986. 
ted by Annual General Meeting of the 
Institute; 

(vi) the Annual Report and Audited Accounts September. 1986. Seven months 
for the year 1985-86 were taken up for thereaftCl". 
translation and time taken in it; 

(vii) the Annual Report and Auditcd Accounts December. 1986 Srd week of JanuarY. 
were sent for printing and time involved in 1987. 
It; 

(viii) the printed copies of Annual Report and English version 14-10-86. Hindi venion 
Audited Accounts were received in the on 18-5-87. 
Ministry for laying on the Table of the 
House. 

II. The latest position obtaining in regard to the 
Annual Report and accounts for the year 
1986-87 and when these are expected to be 
placed before Parliament. 

Copies of English version have been 
received from the lDItitute recently 
and In Hindi version awaited. The 
documents will be· placed before 
Parliament as lOOn as the Hindi 
version is receil'ed. 

m. TI10 corractive steps taken/proposed to be We have issued a time Schedule for 
taken by the Ministry for finallsatlon of submission of ADnual Report/ 
AllDual itep()l1 and Audited Accounts aud Audited Accounts to all the Inlti-
layilll them on the Table 01 the House In tutloos and remindlna them from 
dIDO. In future. I.', within nine months of time to time for timely submission 
tho cloge of t~~ ~tiDl.year.____ of the documents. 

1.5. The matter was considered by the Committee on Papers Laid 
on the Table at their sitting held on 8 March, 1988. 

1.6 The Committee are concerned to note that the Annual Report 
and Audited ACCOUIlta of the Indian IDstia.te of M_qemeat, Ahmt"-
dabad for the year 1185-86 whicll in terms of the CA-Mrrittee'.. 'Joe. 
eommendations on the IlIlbject, ought to have been laid by Slat 
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Decelllber~ 1986, were actually laid on 6 August, 1987. In this con-
Ileetion the Committee find that an inordinately long period of 
7 months was taken in getting the Annual Reports 8Ild Audited Ac-
counts translated in Hindi. The Committee also note that the posi-
tion in respect of the Annual Report and Audited Accounts for the 
subsequent year i.e. 1986-87 is not better as the same are yet to be 
finalised and laid on the Table of the House. The Committee c8llnot 
but deplore the delay in laying the annual report and audited ae-
counts in Parliament in time. 

1.7. The Committee are of the view that the Annual Reports and 
Audited Accounts l~se their importance if they are not laid ib time, 
on the Table of the House. The Committee, therefore, recommend 
that a realistic time schedule based on the aforesaid . recommenda-
tion of the Committee may be drawn up and seriously adhered to 

110 tbat reports and accounts of the Institute may be' finalised and 
-plaeed before Parliament well within the stipulated period of nille 
months of the close of the relevant aeeounting year. ' ' 



CRAPTES D 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE ANDREW YULE & CO~ANY LIMITED. 

CALCUTTA FOR THE YEAR 1985-86 

The Annual Report and Audited Accounts of the Andrew Yule & 
Company Limited, Calcutta for the year 1985-86 were laid on the-
Table of Lok Sabha on 10 November, 1987 together with delay state-
ment and 'Review'. 

2.2. In terms of recommendation of the Committee on Papers Laid 
on ~he Table Dlade in paragraph 4.16 of their Second Report (Fifth 
Lok Sabha),toese papers were required to be laid on the Tablewitbin 
nine months of the close of the accounting year, i.e. by 31 December, 
1986. Thus, the period of delay came to about 10l months; 

2.3. In the delay statement, the reasons for delay had been ex-
plained as under: 

"The report could not be laid on the Table of Lok Sabha 
within the prescribed period as the Comptroller & Auditor 
General has made comments in .respect of certain account-
ing procedures bemg followed by the Company. The mat-
ter has been examined in all its aspects and necessary steps 
are being taken by the Company." . 

2.4. The Ministry of Industry (Department of Public Enterprises) 
was requested on 16 November, 1987 to furnish information on 
certain points. The points on which the infOrmation was sou.ght and 
replies of the Ministry thereof received on 9 Deeember, 1987 are as· 
under: . 

----------------------.------------~-------------~--
t. The dates when-

(a) C&AG was approached for 
appointment of satutory Audi-
tors; 

(b) StaturoryAUditon were ap-
pOinted by C&AG; 

23rd August, 1986. 

4th December. 1985 .. 
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Points 

(e) the Annual Accounts were The Schedules to Accounts were ket\'t ready and 
compiled and were ready for banded ovt!' to the Statutory Auditors In stagea 
being handed over to the Stat- starting from mid-April. 1986. 
utory Auditors for auditing; 

(d) the accounts were handed over praft Accounts namely Profit & Loss Account 
to the Auditors; and Balance Sheet together with suppo'rtlng 

schedules thereto wctc baDded over to the Statu-
t!]l')' Auditors in mid-June, 1986. 

(e) the auditing of accounts c0m-
menced and the Umetaken In 
it; 

(f) queries, if anY, raised by 
Statutory Auditors; 

(g) queries of the statutory Audi-
tors resolved; 

(h) the Auditors furnished final 
Audit RcpDrt to the COinpa flYl 
Organisation; . 

Statutory auditing of accounts commenced from 
the beginning of April. ]986 and completed 

. on submission of Audit Report on 26th July. 
1986. 

Yes. from MaY. 1986 <,.nwards. 

Barring a few. tlie queries of Statutory AuditOR 
were resolved by end-June, ]986. However. 
the rilanagcment's views on the quali-
ficatJollf/reservatlons of the Statutory Audltol'l 
wctc sWtably explained in the annexure to the 
Dircct~'s Report. 

26th July ]986. The Accounts as approved by 
the Board were haded over to the Office of the 
McmbCt. Audit Board & EX-officlo Dlrcctor 
<*'COftunetclal Audlt-I on 29th July. 1986 and 
final Comments· of the Comptroller and Auditor 
GeDe:il:1 of IndIa (CAG) were Issued on 24th 

. November, 1986. 

(i) the Annual Report and audited 30th Decembel, ]986. 
8Q;OWlts together with the Audit 
Report were placi:d before the 
Annual General Meeting of the 
Co!rJpany 

G) Annual .Report and Audited English version of Annual Report and Audited 
Accounts were taken up for . Accounts was printed by 1st December, 1986. 
translation and printtng and Translation and printing of Hindi veniOfi of 
time taken in It. ADDual .Report and Accounts was'· taken lip in 

c8r~ January. 1987 and compned in Dlid-
February, 1987. . 

(k) (\le 'R.~' report was prepar- RevI~ report was prepa.eci by. the Department 
. ed aild furnillhed to the MInis- dP\lbUe Enterprises.' 
ryIDej)aItJDent; 

0) delay statement· pr:eP!lfCd and 
. BilbmItte4 to'dJe Mfrif~{De-

partment: . ' 



(m) Annual Report and audited ac-
counts toaether with .teriew and 
delay statement wen sent to 
the Mlnlstry.C'I Iudustry for 
laying on the Table rA tho Hou-
10. 

H. Til: 11teat p"~ition ofth! Annual 
RlIport a~d aujited accounts rA 
the C()!Dpany for the year 1986·87. 
Wlt:n these are exp~ to be 
plac::f b~fore P .trliamcnt ? 

III. The remedial measures takeD or 
propMOd to b ~ taken to onsUfe 
IayjQI rA Annual Reports and 
auditei accoUQts of the Coon· 
P1l1Y within tbe stipulated period 
of nine months from the clOlle 

rAttle accounting year,ln future. 

24th February, 1987. 

On amalgamation of six Tea Subslcilarlcs witb 
tlto Company and nationalisation and YCSfing 
of tile undertaking of Brentferd Electric (India) 
Ud. in the Company with retrospective etTect 
from lst April, 1986, the consolidated aa:ounts 
of the Company for the year 1986-87 (Including 
thole of the Tea Subsidiaries and the undertaking 
of Brcntferd Electric (India) Ltd. have been 
audited. The same have been approved and 
signed by the Board of Directors of the Company 
lit its meeting held on 14th October, 1987. The 
Statutory Auditori have also signed the said 
accounts and submitted their report on tho 
Accounts on 14th October, ~1987. 

The approwd Accounts together with the 
StatutOrY Auditor's report thereon have been 
submitted by the Company to the Office of the 
Member, Audit Board and Ex-Oflicio Director 
of Commercial Audit, Calcutta on 14th October, 
1987 for their verification and COIDJIICIltI thereon. 
The said accounts arc under ccrtlflcatlon by 
them. Subject to tho availability of the c::ommcnts 
of CAG:ln time It is proposcd!to"hOld the Annual 
00n0raI Meetlna of the Members of the Company 
on 30th December, 1987 for their consideration 
and IUJI)I'OYal rA the 8CICOUI1ts. Necessary exten-
sion ~ time for holding the Annual General 
Meetlaa'" upto ~31st Dcc:cmbcr. 1987 has already 
been obtaIDcd from the Central Government. 

In view rA tb.e above position it Is expected that 
both the EaPlsh and Hindi versions of the Report 
and Accounts of the Company forthe year 1986-
87 will be received by the Department rA Pubtic 
RnterprilCS, MInistry of Industry by mid-FebrUary 
1988 for placing before the ParllaineDt. 

Necessary action wlU be taken by the Compaoy 
to prepare the Accounts, audit· thereof, obtain 
CAG's comments, bold the Annual Ocos'al 
Mcctllll, trans1ate and print thercport and 
accounts well in advance to ensure . laying of 
Annual Reports and audited accounts of the 
Compuy within the stipulated· period of nine 
months from the close of the accounting year. 

, 2.5. The matter was considered by the Committee on Papers Laid 
on the Table at their sitting held on 8 March, 1988. 

J.I. The CemmIttee note that the AlmualBepoit ad Audited Ae-
..... ts of tile Andrew. Yale ad Compuy Limited, Calcutta for dle 
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year 1986-86 were laid on the Table of Lok Sabha on 10 November, 
1987 i.e. after about 101· months after the close of the accounfu1C 
year. The Committee also Dote that these documents of the Com-
pany for the subsequent year 1986-87 which were required to be laid .~ 
on the Table of the House by 31 December, 1987, hav~ not 80 far 
been laid. 

2.7. From the information furnished by the Ministry of Industry 
(Department of Public Enterprises), the Committee find that ODe of 
the factors that attributed towards delay in laying of the Annual ~ 
port and Audjted Accounts for 1985-86 on the Table of the 80 .... 
was that the Office of the Commercial Audit and C&AG, took " 
months (from 21 July to 24 November, 1986) to issue final comment. 
on the audited accounts of the Company. Neither the Ministry Dor the 
Company seem to have mad~ efforts to expedite matter in this reaard. 
The Committee feel that the delay could have been avoided bad the 
Ministry and the Company been watchful and pursued the matter 
with DACR and c&AG. The Committee suggest that the Mblistry 
of Industry may take up the matter with the Ministry of Fin_. and 
Audit authorities to lay down proper time schedules to ensure aadit-
ing of accounts, clearance of audit objections and issue of ftaal com-
ments on the audited accounts within a specified time. 

2.8 The Committee further find that tbe Ministry themselves took 
about 8t months after 24 February, 1987 in preparing 'Review' aDd 
delay statement and 'laying the same on the Table of the Bouse to-
gether with the Annual Report and Audited AccollDts for tbe y ... 
1985-86. Th-S' Committee desire that such lap&e& on the part of the 
Ministry should not be allowed to recur. It is needless to point out 

, that immediately after receipt of the ADnnal Report and Audited Ac-
counts from the Company, the same shoald be laid on the Table of, 
the Rouse· alongwith the connected 'review' and delay statement of 
the earliest available opportunity. 



CIIAPl'ER m 
DELAY IN LAYING ANNUAL ADMINISTRATIVE REPORT 
FOR THE CALENDAR YEAR 1986 AND AUDITED ACCOUNTS, 
FOR THE FINANCIAL YEAR 1985-86 OF THE PRESS COUNCIL 

OF INDIA, NEW DELHI 

The Annual Administrative Report and Audited Accounts of the 
Press Council of India (an autonomous orgariisation) for the year 
1985-86 were laid on the Table of Lok Sabha on ~4 August. 1987. 
The Audited Accounts form part of Annual Adm.inistratjve Roport. 
'Ibe Annual Administrative Report is prepared on the basis of calendar 
,.ear whereas the audited, accounts' are compiled 0,Jl financial year basis. 
Keeping in view the reCommendation of the COD;lmittee on Papers 
Laid on the Table contained in para 3. 5 of the First Repon (Fifth 
Lot Sabha) if one gee'S by the calendar year, the portion relating to 
the annual administrative report is laid on the Table of the, Hoose 
in time and, the pombn relating to the audited accounts prepared on 
financial year basis is delaYed by about eight months. If one goes 
by the provisions contained in Rule 9 framed under section 20 and 22 
Of the Press Council Act, 1978, Annual Administrative Report was 
!laid with a delay of about 4 months and Audlted Accounts with a 
delay of about 13 months. 

3 .2. The recommendation 9f the Corpmittee on PaPers Laid, on 
the Table contained in paragraph 3. 5 of their Fitst Report (Fifth Lok 
Sabba) presented to !.ok Sabhaon 8th March, 1976 reads as under:-

~ . S. The Ctimmi~ are of, the opinion that normally the 
Annual Report and Audited AcCounts of autonomOUs or-
ganisations shooldbe presented to Parliament toget:iJer to 
enable the House to ba~e a complete picture of the work-
ing Of that body. This decision should not be taken to 
imply that laying of reports and accounts could be delayed 
to anv length of time. The Committee recommend that 
the Annual Report together with the Audited acco1lJllts 
and audit report thereon for a particuiar year should be 
laid on the Table mthin 9 months of the close of the 
acco'.lnting year unle!ts otherwic;e stipUlated in the, Act 
or Rul~ under which. the organisation hac; been set up. 
To comply with this requirement proper time schedule 

8 
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should be laid down for compilation of ADnual Report 
aDd accounts aDd their auditing. The ('rcnmittee feel 
that normally a period of 3 months would be auflicicnt 
for compilation of accounts and their submjMion to'audit; 
the next 6 months might be given for auditing of ac-
counts; for printing of the report and sending it to Gov-
ernment for ~aying. H for any reason the report, audited 
accOunts and audit report cannOt be !laid within tho 
-Stipulated period· of nine months, the Ministry should lay 

. within 30 days of expiry of the prescribed period or . as 
sOOn as the House meets, whichever is later, a state-
ment explaining the reasons why the report and accounts 
could not be laid within the stipulated period." 

3 . 3. Sections 20 and 22 of the Pre6s Council Act, 1978 under 
which the annual administrative report and audited accounts have 
been prepared, read as under:- . 

·"20. The Council shall prepare once every year, in such form 
and atsnch time as may be prescribed, an annual report, 
giving a summary of its activities i:luring the previous year, 
and giving an account of the standards of newspapers and 
news agencies and factors affecting them, and copies 
thereof, together with the statement of accounts audited 
in the manner prescribed under section 22 shall be for-
warded to the Central· Government and the Government 
shall cause the same to be laid before both Ho1tses of 
Parliament. 

22. The acCounts of rthe Council shaH be maintained amI 
audited in such manner as may, in consuHation with the 
Comptroller and AuditOr-General of India, be prescn'bed." 

3 . 4. Rule 9 framed by the Ministry of Information and Broad-
'Casting under the above mentioned Act reads as under:-

"9. Annual Report:· The Annual Reportrequit'es to' be pre-
pared under sect jon 20 of the Actsball. be Ptflpared by 
the Council. within fo\Jr months. from the expiry of the 
year to which it relates."· . ." 

Explanation; For purposes ,of this rule tp~ 'year means.' 'calendar 
year\ ' , . ,'; " ,j, 

·T· ",. 
,::;. ~: 1 .... :."1 )1. <_~~ : .. ~ .: 

3 . 5. As per Pr~ CotineU Adt, 1978, .tbe I !p~. Cm,it,t.gil., of India 
were required Ito prepare both Annual AdQt.~~'yeJt~ and ac-

. C(1Wlts on calendar year basis and not on'the fiD1IIlclal'year'hsis.Thn& 
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the Press Council of India did not follow even their own Act and. 
rules framed thereunder in preparing the Annual accounts and laying 
both Annual Administrative Report and Audited Accounts on the 
Table of .the House. They should have followed either calendar year 
or financial year in prepar!ng their Annual Reports and Audited Ac-
counts. 

3 . 6 . The Ministry of Information and Broadcasting were requ~t
ed on 11 September, 1987 to furnish jnformation on certain points. 
The points on which the information was sought and replies of the 
Ministry thereto were as under:- . 

Po/fils 

(I) The reasons for not Jay1na a 
ltatements expIaInlDa the rea&-
0lIl for delay while Jayilll the 
Annual Report on tbe Table of 
tbeHousc 

01) The rea.aoaa for not followiq the 
provisiOlll contaiDed in the 
PreIs Council Act, 1978 and 
RuleI' framed ~ UDder 
wbich .tipulued that 
the Annual Report re-
quired to be pn;pared by the 
Council withm 4 months from 
the apiry of the year to which 
it relate •. 

----- .-._----

Replies 

Rule 9 of the Press Council Rules 1979 provicb 
that "The Annual Report required to be In-
pared .under Section 20 of the Act, shall be 
prepand by the Council within four montlls 
from the expiry d the year to which It relates. 
For the purpose of this rule the 'Year' means 
"Calendar Year". The Annual Report cf the 
Fa has been laid on the Table of the House 
within nine months of the close of the Calendar 
Year. therefore, no statement explaining rc:awns 
for delay was made. IDadvertently, however. a 
delay had taken place in so far as the Audited 
Accounts were concerned. The Audited Accounts 
included in the Annual Report related to the 
financial year 1985-86 (Uphl now the Annual 
Report laid on the Table of the House relates 
to the activities of the previous calendlll year 
while the Audited Accounts related to the FinaD-
. clal Year endlll& within the previous Calendar 
Year. This problem has llIisensince the audited 
Ac:countl alolll with .the Audit 
Report are not always submitted before the-
IIIOIlth of October). The reasons for delay and 
the statement thereto will be laid In case there 
Is a delay in Ia.Ylna the Report of the Press 
Council of India for the year 1987. 

The Press Council has stated that the draft of 
the Report is prepared in the month of January 
fonowing the close of the previous Calendar 
year CODtain.ing audited accounts fot the pre-
ceding financial year. After vet~ by the C0un-
cil the Report is sent for pritmg. The Prea& 
Council bas stated that theelay takes plea at 
this staae and they have no control over the 
priDtina 

(III) Whether the Miniltry of In- The Ministry was not aware of tbiI ~ 
formation aud BroIdc:utinJ. dation. The Pras COUDCil Act, 1978 was pre-
wu aware of the t«UIiII1tIJda- paml much after this rctOUllbtUdation wu 
doD OOIII.taIned in~'5 of Jmde and thil Act was framed in OODIultatioD 
. tbe.Pint bport iftb IJOt . M1h the Muter of Law . 

. ~of the on 
Papeft laid OD the Tah1e pre-
........ tIle IIoaIe 08" Man:b. . . 



11 
-----------. --------------

PlIinls ---------------------_._----
1976. If 10, whether any effort 
was made to effect amendment 
in tile Press Council Act, 1978 

inc.)rporatin: ,he above reeo-
mmen iation of the Committee, 
if DOt the reasons therefore. 

(iv) The difficulties, if any in follo-
wing the recommendation of 
the Committee on Papers laid 
on the Table. 

Tho difficulty lies in (a) the fact that the Audited 
Accounts of the Press Council are not always 
available before October and (b) that the Press 

(v) Tho reasons for not following 
either the calendar year or the 
financial year with a view to 
synchronise both Annual Re-
port and Audited Accounts 

Council Rules lay down that the Annual Report 
should be for the Calendar year. 

An effort is now beiDa made to synchronise the 
Audited Accounts and tbe ArIIlual Report 80 
that both are prepared for the financial year. 
The press council would be asked to submit 
the audited accounts by Aqust so that the 
Annual Report can be placed before Parliament 
in the stipulated time. 

(vi) T,e e.fforts being made by the This would also require an amendment to the 
MlOlStry to lay the 1\Dnual relevant Press Council Rules which will take 
Reports and Audited Accounts some time because of Statutory procedures. 
of the Council in time, in 
future. -------- -------_._------------

3.7. The matter was considered by the Committee on Papers laid 
on the Table a't their sitting held on 8 March, 1988. 

3.8. the Committee note that the Annual Repoi1s of the Press 
Council of. India, New Delbi are prepared on Calendar year basiS 
wherea<i its statements of accounts are prepared on Financial year 
basis. 1be Committee feel that it will be' very difficult to find OUt the 
real achievement of the Council during the particulal- financial year 
for whicb Government grants are sand:iotned because the period 
covered by the Annual Administrative Reports of the Council and 
the financial statements included therein are quite diftereBt. More-
over, this is not in consonance w:th the spirit of recommendation of 
the Committee on Papers Laid on the Table COIDtained m para 3.5 
of their First Report (5th Lok Sabba}-whicb stipulates that both 
Annual Reports and Audited Accounts sIIouId be laid together OIl the 
Table of the House to enable the House to have a complete picture 
of the achievements. activities and financial health of the oirganisadojl 
during the pamcoIar accounting year. De Committee are of the 
view that. the aforementioned objective can be met only when the 
period of Annual Administrative Report synchronise with the AmInal 
Statements of accounts. 

3.9. 'The Committee. therefore, 1ft01iUIIeDd that die AnImal Ad-
m"nistrative Report of the Press Council of IDdia should abo be pre-
pared OIl the y ..... ciaI year b8si5 just as the finaDcial ~ are 
being prepared. By doing 80, it will be possible to iIQ', the ADnuaJ 

99 LS-3 
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AdmiDistrative Report and the fill8lllciaJ accounts ccweriDg the same 
period, In the House at the same time. 1be HOUSe will then have a 
complete picture about the perfdnnance of the Councit before them. 
In order to achieve the desired result, the Committee recommeu.d that 
the relevant Press Council Roles should be amended, if coasidered 
pecessary. 

De Committee would like to the apprised of the action taken in 
this behalf within six months. 

The Committee also desire that an out efforts should be made to 
ensure that the requisite documents a-e laid on the table with nine 
mouths of the close of the accountin~ year. 



CHAFfER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED AC 
COUNTS OF THE REGIONAL CENTRE FOR CANCER 
RESEARCH AND TREATMENT SOClETY, CUTTACK FOR 

11IE YEAR 1985-86. 

The Annual Report and Audited Accounts alongwith the 'Reviev-
of the Regional Centre for Cancer Research and Treatment Society, 
Cuttack for the year 1985-86 were laid On the Table of Lok Sabba 
on 27 August, 1987. 

4.2. In tenus of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 3.5 of their First Report (F"Jfth 
Lok Sabha), the'se documents were required to be ·laid on the Table 
of Lok Sabha by 31 December, 1986, i.e. within 9 months of the 
close of Tthe accounting year. Thus the period of delay involved in 
the above case came to eight months. The delay statement was not 
laid on the Table of the House with Annual Report and Audited Ac-
counts on 27-8-1987. 

4.3. Since delay statement was not laid on the Table of Lok 
Sabha alongwith the Annual Report and Audited Accounts on 
27-8-1987, the Ministry of Health and Family Welfare were requested 
to furnish information On certain points. The points on which infor-
mation was sought and replies received thereto are as under.-
------- --------------- -- ------

Points 

I. Whether Societies Registration 
Act. under which Regional Centre 
for Cancer Research & Treatment 
Society is registered, provides that 
its Annual Accounts are to be 
passed and certified by C1Iartered 
Accountants only. 

---------- ------

Replies 

-----------
As is the case with 8 II registered societies under 
Societies act, the snnual Accounts are generally 
audited by Chartered Accountants only a8 the 
State A ccountant General undertakes auditing 
of the accounts only in respect of States Govern-
ment Offices and Central Government otrx:ea 
located in the State. The statement of account 
audited by Chartered Accountant are consi-
dered authentic and is also acceptable to Govern-
ment, while comidereilll the release of further 
instalment of grant-in-aid every year. It may 
also be pointed out that the Society is one of the 
nine Regional Cancer Research Centres to which 
this Ministry is giving grant-in-aid for the 
purchase of sophisticated equipment and not 
for any other purpose like maintenance. 

13 
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-----_._------------
n. R.C8IODIlor DOt layin&llelay 

Statement on the Ta6le aIonpIith 
AoDUIl\eport aDd Audited 
Acco\ll1tl for the year 1985-86 

III. Whether printed report for the 
year 1985-86 has since been 
8lT8IlJed to be distributed among 
tbe member. of ParJaimeat as 
recommended by the Committee 
oa Papers Laid on the Table. 

IV. Dates when-

(a) AIIllaal Accounts for the year 
1985-86 finalised and given to 
Auditors for auditing. 

(b) Queries. if any received from 
the Auditors. 

(e) Draft AccouoA. after resolving 
the !lurries returned to the 
AlIClOOra. 

(d) Final Audit Report received 
from the Auditon 

(e) BoUt Accounts and AnIlual 
Report adOPted at the meetina 
of General Body. 

In the Delay. Statement laid on the Table of the 
House on 7-5-87 "Uk Lok Sabha Bulletin No. 
2S4 it wu indicated that Annual Report and 
Audited Statement of accounts will be laid on 
the table of the House during the ned seaion 
As per this promise action has been taken to lay 
the documents on the Table the House which 
was fulfilled on 22-8-87. While fulfilling thia 
promise it was felt that apin Cday staten.ent is 
not required to be laid. Ho~, it Is Doted 
that in '1uch a cases also delay statement is 
required to be laid and it will be followed in 
future cases. 

We have not received .ny instructions in regard 
to the printing of the annual report Lfter it has 
been laid on the Table or the Lok Sabha/Rajya 
Sabha and to distribute to the Men.bers of the 
Parliament. The practice is that We forward 
the requisite number of copies as recemd from 
the concerned institute i.e. cyclostyled reports 
or printed reports depending upon the resources 
of the Institute, to the Lolt Sabha Secretariat. 
This Ministry has not been printing any reports 
after it has been laid on the Table of the Sabha 
for distribution amona the Members of 
Parliament. 

Government of Orissa Health & Family Welfare 
Department based on the quotation received for 
appointina Chartered Accountant intimated to 
the Society OD 11-4-86 approvina the appointment 
of Mis Tej. Raj and Pal, Chartered Accountants 
Bhubaneswar for audit of the accounts of Society 
for the year 1985-86. The Chartered Accoun-
tants who were conducting the audits of the soci-
ety for the year 84-85 were requested to take 
uPZthe audit for the year 1985-86 also from lst 
week of July. 1986 after completion of the audit 
work for the year 1984-85. The annual accounts 
for the year 1985-86 were close on 31-3-86. 

The queries received from the Audit were complied 
as and when the) were received during the course 
of the audit. 

The audJted statement of accounts were receh'ed 
from the auditors on 28-1-1987. 

Tbeannual report for the year 1985-86 wasappro-
ved by the Governing Body on 29-9-86 However 

audited slatement of accounts for the year 1985-
86 could Dot be placed before Governin& body 
due to delay OD the pan of the Chartered Accoun-
tants i!l furnishing the report. 



(0 Translstion of Annual Report 
and Audited Accounts were 
undertaken and completed. 

(8) Time taken in printing. 

(h) The above documents forwar-
ded to tbe Ministry for laying i 
on the Table of Lok Sabha. 
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English version of the Annual Report have been 
forwarded to Ministry of Health and on 4-10-86-
However. it hastaken time for translating the 
Englisb version into Hindi and the same was 
sent on 23rd April, 1987. The copies of Hindi 
version were received in the Ministry on 29-4-87. 

V. Latest position in regard to Annual The Director of the Institute has already been 
Report and Audited Accounts for addressed to forward both ill English and Hindi 
the year 1986-87 and when these the Annual Report and Audited statement of 
are proposed to be laid on the accounts for the year 1985-86. They will be 
Table. laid as soon as they arc received. 

4.4. The matter wtfil considered by the Committee on Papers Laid 
on the Table at their sitting held on 8 March, 1988. 

4.5. 11ae Commtttee feel concerned to note that the ADpnal Re-
port and Audited Accounts of the Regional Centre foir Cancer Research 
and Treatment Society, Cuttack for the year 1985-86 '!'deb, in terms 
of the recommendation of the Committee made hi para 3.5 of their 
First Report (Fifth Lok Sabha) ought to have been laid bdore Parlia-
ment by 31 December, 198.5 i.e. within 9 months of the close of the 
accounting y~, were actually laid On 1.7 August. 1987. Thus there 
was delay of about 8 months. The Committee also note with regret 
that Annual Report and Audited Accol¥lts lor the subsequent year 
1986-87 which were required to be laid bv 31 December, 1987 are 
yef to be laid. 

4.6. 11ae ColllDittee find from the information furnished by the 
Ministry that no statement explainin~ the reasons for delay was laid 
WM,9 the Annual Report and Audited Accounts for the year 1985-86 
were laid on the Table of the House. The Committee desire that this 
requirement should invariably be complied with by the M'omtry, in 
future. 

4.7. The Committee also find that the auditors took about 7 
months in auditing the acconnts of the Society for the year 1985-86. 
Neither the M:nMry nor the Societv appear to have impressed upon 
fhe auditor., to complete audif02 of accounts in shOrte. possible 
period so that the next st82t"S of finalisation of ~nnual Report and 
Audited Accounts could be completed within the stipulated period 
of 9 montlls. Had the Ministry and the Societv been conscious of the 
per~od prescn"bed by the Comnuttee for layMte: tbe Reports and Ac-
counts on the table of the Houlie. the delay in auditMg the accounts 
"ould bave been a minimised and delay in laying the document!'t 
avoided. 
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4.8. The Committee further find that the "-uaI Report of the 
Society was placed before the Governing Body .... ~ed whereas 
the audited KCounts were .not placed before them for approval. 11Ie 
audited accounts in unapproved form have been placed before Parlia-
ment. The Committee feel that this is a serious lapse which should 
not be allowed to recur in future. 

4.9. The Committee recommend that the Ministry should draw up 
a time schedule for finalising the Annual Report and AucUted Accoants 
and ensure that the required documents are placed before Parliament 
within the stipulated period of 9 months prescn"bed. by the Committee. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOU-
NTS OF HOOGLY DOCK & PORT ENGINEERS LTD., CALCUTTA 
FOR THE PERIOD FROM 30TH JUNE, 1984, TO 31ST MARCH, 1985. 

The Annual Report and Audited Accounts of Hooghly Dock & 
Port Engineers Ltd., Calcutta for the period from 30th June, 1984 
to 31st March, 1985 were laid on the Table of Lok Sahha on 19 Nov-
ember, 1987 alongwith a copy of 'Review' 

5.2. In terms of recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha), these documents were required to be laid on the 
Table of Lok Sabha by 31 December, 19'35. Thus, the period of de-
lay involved in the present case came to about 221 months. The 
Ministry, however, did not lay the delay statement while laying the 
Annual Report and Audited Accounts. 

5.3. The Ministry crf Surface Transport were requested to furnish 
information on certain points on 24 November, 1987. The replies 
to the points received thereto on 14 December, 1987 are as under:-

Pointl 

I. The dat~. when-
(a) C. &; A. G. wu approached On 12-10-84 

for appointment of Statutory 
Auditon'; 

(b) Statutory Auditon were 
appointed by C&AG; 

On 21·5-1985 

(c) The Annual accounts wero On 15-1-1987 
oomplled and were ready for 
beiDs haDded f1IIer to the 
Statutory Audltor'l for 
auditlna: 

(d) The accounts were handed On 15-1·1987 
ova' to the Auditors; 

Replks 

(e) The auditill8 d accounts COIDJJIeIlCed on 22-1-1987 and time taken 
COIIIIJICDCCd and the time 4 months 22 daya. 
taken In It; 

(0 'Queries, if any, railed by Queries raised durill8 audit and IUliWered' at it 
:Uatut«)' Auditon; involved chaDIC to accountilll policy on 2-5-87. 

-- ----------



Puints 

(a) Queries, of the Statutory 
AuditOR r8lOIvedj 

(h) The Auditors furnished 
final Audit Report to the 
Company/ Organisations; 

(i) The Annual Report and 
Audited Accounts together 
with the Audit Report 
were placed before the 
Annual General Meeting 
of the Company ; 

(j) Annual Report and 
Audited Accounts wefl~ 
taken up for translation 
and printing and time 
taken in It; 

(k) The 'Review' report was 
prepared and furnished to 
the Ministry/Department; 
and 

0' Annual Report and 
Audited Accounts together 
with 'Review' were IOnt to 
the Ministry of Surface 
Transport for laying 
on the Table of the House; 

n. Ti1~ Ministry of Surfa-::e 
Tran,port mlY please explain 
a, to W.1Y th.e delay statement 
was n:J~ laid alongwith the 
AnnuJ1 Report and Audited 
Accounts on the Table of 
Lot Sabha on 19-1l-1lJ87. 

III. The latest P39ition of the 
AnIlual Report and Audited 
Acc(),Jnts of tb., COOlpallY for 
the years 1985-16 amU986-87. 
When these are el:P:lCted to be 
plac~:1 b:fore Pal'lill11lelrt. 
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Replies 

Resolved within 4-6-87 

On 12-6-17 

On 19-8-87 

From 12·8-1987 to 19·8-87. 

20-8·87 

20-8·87 

Ministry of Surface Transport kept the Lok 
Sabha S~:retariat informed vide O.Ms. dated 
1·8-86, 12·3-87, 21·5·87 and 11-9-87 the 
reasons of delay in the finalisation of report 
and accounts of Hooghly Dock & Port Engi-
neers for the yoar 1984-85 and sought extension 
of time for placement of report and accounts 
for the year 1984-85 on the Table of the House 
in the Winter Session of Parliament. Since 
Ministry of Surface Transport kept Lok Sabha 
Secretariat informed about the delay and sought 
el:teoIion of time upto Winter Session - 1987 
of Partiamcmt, a delay statement was not laid 
alonawith the report and Audited Accounts 
for the year 1984-85 on the Table of the House. 
However, a delay statement for the placement 
of Annual Report and Audited Accounts of 
Hooghly Dock A Port Engineers for the year 
1984-85 is beina laid on the Table'of Ldc Sabha 
separately. 

Audit of 1985-86 ·accounts hAve already been 
taken up and el:pected to be completed by 
Feb. 1988 and will be placed before Parliament 
during the Budget Session 1988. Audit of 1986-
87 accounts are expoctad to be completed by 
June, 1988 and will be placed before Parliament 
during the Monsoon 1988 Session of Parlia-

- fnent. . 



Poillls 

IV. The rem~ial m~asures taken 
or proposed to be taken to 
ensure laying of Annual Reports 

. and Audited Accounts of the 
Company within the stipulated 
period of nine months from the 
close ofthe accounting year. in 
future. 
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RePlies 

The administrative control cjf H.D.P.E. has been 
transferred to Ministry of Surface Transport 
from Department of Public Enterprises, Mini-
stry of Industry with effect from 28-7-86. After 
that at three review meetings of Hooghly 
Dock & Port Engineers taken. by Secretary 
CST) necessary instructions have been given 
to M.D., H.D.P.E. for tilllely finalisatlon of 
accounts and ~port for the subsequent years 
and as a result thereof it is expected that the 
account for the· year 1986-87 wHl be laid by 
December. 1988. i.e. within the stlpulaled 
period of' nine months from the c1oslog of 
the financial ,ear . 

5.' The matter was considered by the Committee on papers LaId 
on the Table at their sitting held on 8 March, 1988. 

The Coumrlttee note that the Annual Report and Audited Ac-
counts of Hooghly Dock & Port Engineers Ltd. Calcutta for the 
period from 30th June, 1984 to 31st March,' 1985 were laid on the 
Table of Lok Sabha on 19 November, 1987 after inordinate delay of 
about 22t months. 

5.5 The Committee are surprised to find that the Company took 
about 12t months in compilation of accounts. The Committee 
are not convinced with tbe justification advanced that the delay 0c-

curred due to shortage of staff. It is hardly necessary to emphasise 
that the dOcuments are required and should be completed and placed 
before Parliament within the stipulated period of 9 months of the 
close of the' accounting year. 

5.6 The Committee further find that the Auditors took 5 months. 
in additing the acco~nt and thereafter, the Company. took aboJJt 3 
months in convening the Annual General Meeting for adoption of 
Annual Report and Audited Accounts. The Committee are sorry 
to observe that the matter was dealt with in a very casual manner. 
Even the documeDts for the subsequent years 1985-86 and 1986-8'1 
which were required to be laid by 31 December, 1986 and 31 Deee1n-
her, 1987 are yet to be laid. 

5.7Tbe Committee recom1llelld that documents should alwa,s 
be laid in time and in order to comply' with this requirement t. 
Ministry should draw up a time I!IC!hedu1e for each ~ f.e. com-
pibtlen of ADDnal AccouJlts, .tbeir auditiag, sobmiuion of .... 
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report by Auditors, convening of Annual General Meeting, translA-
tion, printing and laying annual reports and audited accoauta of 
the Company OB the Table of the House. The Committee also • 
sire that a responsible officer in the Ministry should be charged to 
keep a close watch 8lIdensure that these documents are completed 
in all respects and laid on the Table of the House well in time. 



CHAPTER VI 

DELAY IN LAYING OF ANNUAL REPORT AND AUDITED AC-
COUNTS OF BURN STANDARD COMPANY LTD .• CALCUTTA 

FOR THE YEAR 1985-86 ON THE TABLE OF LOK SABHA 

The Annual Report and Audited. Accounts of the Bum Standard 
Company Limited, Calcutta for the year 1985-86 were laid on the 
Table of Lok Sabha on 10-11-87. alongwith a copy of Delay State-
ment and Review. 

6.2. In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second RePort 
(Fifth Lok Sabha), these papers ought to have been laid on the 
Table within 9 months of close Of accounting year i.e. by 31st Dec-
ember. 1986. Thus. the period of delay involved in this case comes 
a> about 10! months. 

6.3. In the delay statement, the reasons for delay in laying 
the Annual Reports and Audited Accounts have been explained as 
un~er: 

"On the request of the Company, the Company Law Board 
granted extension of time for holding the 10th Annual· 
General meeting (AGM) upto 31-12-1986. . FinaliSation of 
Annual Accounts for. the year 1985-86 was delayed since 
closing of accounts for one of their units was held up for 

. 3 months at the premises ofnn outside computer agency 
where the mother tapes and other essential basic date 
required for closing of accounts were stored and also the 
Chattered Accountant Mis M.C. Bhandari and Company 
who undertook the work for the first . time, toek longer 
time to complete the audit. Due to delayed co~pUation . 
of accounts. the statutory Auditors found it difficult to 
accommodate Burn Standard"Company Limited audit in 

. ;. their over all programme and C'Onducted the audit only 
as and wheh .sparecapacltY was available with them. 
'ftte Auditors could compiete the entire audit -on J 0-3-87 
only ,and, submitted final' report thereof on 14-5-&7. The 
t()t, Ctf~t'cial A,~d~t. C~~tt~.;-tpqf. v~,tJI!!,audit of the 
Comnanv's accounts bv .etld· of March. 1987 but they c'luld 
not finaii_se their com~ents, in the absence of report from 



22 

Statutory Auditors. The Accounts of the Company were 
sent to Comptroller and Auditor General of India on 14-5-
87 for comments.. The comments of the CAG were recei-
ved by the Company on 17-7-87. Thereafter the Annual 
Report and Accounts (Jf the Company for the year 1985-86 
was adopted by the shareholders at the adjourned lOth 
Annual General Meeting held on 18-7-87. The printed 
copies Of the Annual Report and Accounts of the Company 
were received in the Ministry on 21-8-87.~· , 

6.4. In this connection, Ministry of Industry (Department of Pub-
lic Enterprises) were requested on 19th November, 1987 to furnish 
information on certain points. The points on which the informa-
tion was sought and the replies furnished thereto on 29th January, 

. 1988 by the Department are atl under:-

Points 
I. The dates when-

(a) C&AG was ap~ched 
for appointment of 
Statutory Auditors; 

Replies 

As a normal practice, we approach the Compan), 
Law Board for appointment of Statutory AudJd-· 
tors and not C&AG. Accordingly, we approache 
the Company Law Board on 20-2-86 for appoint-
ment of auditors for the year ] 98S-86. 

(b) Statutory Auditors were The Statutory Auditor was appointed by the 
appointed by C&AG. Company Law Board on 7-3-86, 

(c) the Annual Accounts were Burn Standard Company Limited being a Multi-
compiled and were ready Unit Company we arr~d to get the Unit 
for being handed oom- to account audited simultaneously with compiktion 
the Statutory Auditors for of other units. In fact Unit accounts were handed 
auditing; oom- to the Statutory auditors in phases from May, 

1986 to October, 1986. 

(d) the accounts were hand- The consolidated final accounts of the Company 
eel oom- to the A'ucfitors; .based On the audited Unit accounts alongwith 

aD relevant schedules were handed over to the 
auditors aD ]0-2-87. 

(e) the auditma of accounts Audit of the Unit accounts was started in May, 
commenced and the ti- 1986 and completed in March, 1987. 
me taken in it; 

(I) queries, if any, raised by The Statutory auditor raised several queries in 
Statutory auditors; coone of their audit which were replied to. 

(,) queriea of the Statutory 
Auditors reaohcd; 

(II) the AuditonlUrniahed 
fiDa1 Au,dit .Jleport to 
the ComP8DyfOrpnila-
tJon; 

Several queries raiSed by the Statutory Auditors 
were settled and those v.hich remained·unresolve4 
were included in the Statutory auditor's report, 
for wbidJ management'. rePly has been appended 
to the Dhector's reports in the Annual Report. 

The final audit report was submitted by the audi-
.. ton 011 14-,5-87 to the co mpaay. D.C.A., Ca1-
~ howevtr, issued his c:ommentsOllIy CD 
17'747. 



Points 

(i) the Annual Report and 
Audited Accounts to-
JIOlher with the Audit 
Report were placed be-
fore the Annual General 
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Replies 

The annual report and audited accounts together 
with the audit report were placed before the 
adjourned Annual General MeetinJ held on 
18-7-87. 

. Meeting of the Company . 

(j) Annual Report and Au-
dited Accounts were 
taken up for translation 
and printing aud time 
taken in it; 

This was then given to a partyfor printing. The 
printer took up work in Mid-JuIy, 1987 and delive-
red the printed annual report and accounts· OR 
18-8-87 .. 

(Ie;) tb.e' Review' rep;>rt was 
prepared and furnished 
to the Ministry/Depart-
ment; 

Review on tb.e Annual Report & Accounts of the 
Company is prepared by the Ministry/Depart-
ment. 

(I) delay statement prepared The reasons tor 4elay in placement of the annual 
and submitted to the report and accounts before Parliament was sent 
Ministry/Department; to the Ministry on 11-4-87 & again on 19/21-8-87. and . . 

(m)Annual Report and 
Audited Accounts to-
gether with Review and 
delay statement were 
ICnt to the. Ministry of 
Industry for laying on 
the Table of the House. 

The bilingual Copies of the Annual Report 
and accounts alongwith rza80ns for delay in 
submission of the said report were scot to the 
Ministry of Industry on 19121-8-87. 

I \. The latest position of tb.e .\nnual 
Reportand Audiled Accopnts of 
tbe Company for the year t 986-87 
When these ani expected .to be 
placcl1 bofore Parliament. 

The Unit accounts for the year 1986-87 are aD 
ICady \Jut the. .ppointmeat ot'Statutory Auditors 

has come from the Company Law Board only 
on 26-10-87. The Statutory auditor baa taken' 
up audit from 12-11-87 and expected to take 
314 months as they are the single auditor for 

w. 

all the nine Units. After that C&AG audit will 
take at least 1.1/2 months to finalise their com-
ments un:!er Section 619(4) of the Companies 
Act. Only after that, we can held the Annual 
General MeetinJ and send the said report and 
a«ounts for Hindi-translation and printing 
which will take another one month. 

The reme:!ia) measures taken or Statutory auditors took a very long time in fina-
proposed to be taken to eosure lising the accounts for the year 1985-86 (almost 
laying of \nnual Reports and 12 months). In view of our experience we had 
Audited Accounts of the Com- suggested C&AG to coosider appointment of 
pany within the stipulated period an a~dit firm having adequate infrastructure 
of nine months from the close of to tackle a multi-unit accounts within a short 
ibe accouatilll year in fuhlre. time. .. 

However, the same audit fimi have been reappoin-
ted for1he year 1986-87, also as a siitgle auditor .. 
We have, however, requested the lluditotl to 
complete the 8CCO\Dlts at their e4J'liest as the 
·appointment of Auditors has been considerably 
delayed this year .. An cooperation are beiIIg 
extended to tile auditors as demanded by u.-. 

Utmost. dorts woul4 be made· for minimisiq 
time required for compilation of Printed 
Reports etc. . . 



24 

6.5. The matter was considered 'by the Committee on Pa~ Laid 
on the Table at their sitting held on 8 March, 1988. 

6.6. The Committee are unhappy to note that the laying on the 
Table of Lok Sabha of the Annual Bepert and Audited accoanil of 
Burn Standard Company Limited, Calcutta for the year 1985-84; was 
inordinately delayed 86 these were required to be laid on the Tabie 
of the House by 31 December, 1986 i.e. within 9 months after the 
close of the relevant accounting year. 

6.7 The Committee regret to note that although the accounts of 
the Company for the year 19N5-86 were ready in October, 1986 but 
these were handed over to auditors for auditing only on 10-2-87 I.e. 
after the delay of about 4l months. The final audit report was 
submitted by the auditors on 14-5-87 to the Company. The Dine-
tor, Commercial Audit (DCA), Calcutta, however, issued his com-
ments only on 17-7,87. Both the Annual Report and Audited Ac-
counts of the Company were then placed before the Annual Gene-
ral Meeting held on 18·7-87. The Co~ttee feel that delay at 
various stages of cODlJlilation aud auditing could have been avoid-
ed if a careful watch bad been kept both at· Company level as also 
in the Ministry. 

'.8 As reprds' the Aunual &port and Audited Accounts for the 
yeu liu-87 it has been stated that the Unit aecounts for tile year 
1'88.~7 are ready but the appointment of Statutory Auditors had 
been communicated by ~he Company Law Board only on 26-10-87. 
The Statutory auditor toolt up audit work from 12·11-87 and it was 
exP~ to take 3j4 mOb,bs as the audit for all the nine units 
has to be "one by the same. auditors. 

6.' The Committee arc unhappy with the casual manner in 
which this work is being done. There is no realisation. on the part 
Of the Company managen1ellt or' the Ministry concerned that the 
Annual Report alld Alldited Accounts are requi~ to ~ laid in 
Parllun.ent within a fixed time frame. AU out efforts need to 
made to ensure that vario~s stages of compilation of accounts etc. 
are completed aceotdfugto a p:fe-detennined schedule. ' 

. " 

~.~o The Comm4tee r~oPlDlend that a time bound programme 
sbould be drawn up hy the ~ of Industry (Department of , ' ," -' " ') '.' , 

Pab'Be Enterprises) inconsulta.tion with the Burn Standard Com-
pany Ltd; for ~~g strictly aclhere ~' at various stages and the d0-
cuments should be presented to the House within the stipulated 
period of 9 months after the dOSe of the accounting year. 



CHAPTER VB 

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACC-
OUNTS OF THE DELHI PUBLIC LIBRARY. DELHI FOR THE 

YEAR 1985-86. 

The Annual Report and Audited Accounts of th~ Delhi Public 
Library, for the year 1985-86 were Iaid on the Table of Lok Sabha 
on 30 July. 1987 alongwith the delay statement and 'RevIew'. 

7.2. In terms of recommendation Of the Committee on Papers laid 
on the Table contained in paragraph 3.5 of their First Report 
(Fifth Lok Sabha) these papers were required to be laid on the 
Table of the House within nine months of the close of the account-
ing year, i.e. by 31 December. 1986. Thus, the period of delay 
came to 7 months. . ~. L' 

7.3. In the delay statement. the reasons'for delay had been 
plained as under:-

ex-

"The Annual Report and Audited Accounts for 1985-86 could 
not be laid within the sppulated period of nine months 
fro~ the close of financial year on account of non-receipt 
of the same from the Library. 

The AnnU'a1 Accounts of Delhi Public Library. Delhi, are 
audited by the Director of Audit, Central Revenues, 
(DACR) New Delhi. The Annual Accounts were compil-
ed by the Library and sent to DACR for audit on 12-9-86. 
The audit took place in t~o phases from 4-7-86 to" 31-7-86 
and from 19-9-86 to 25-9-86 and the draft audit report was 
issued by the audit on 6-11-86. The Final Aucllt Report 
and Audit Certificate were issued by Jthe Audit oil 13--1-87 
in English and on 13-2-87 in Hindj. The Delhi Library 
Board, at its meeting held on 25th April, 1987. approved 
the" audit report. The Library thereafter, prepared the-
requisite number of copies of these documents, both in 
English and in Hindi, and could make available to the 
Department of Culture only on 5th May. 198'7. 

AU efforts are being made to ensure that there if! no undue" 
del~y in laying of Report before Parliament." 

25 
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7.4. The Department of Culture was requested on 7 August. 1987 
:to furnish information on certain points. The points on which the 
information was sought and replies of the Department received there-
to on 4 Decemper, 1987 are as under:-

Points 

I. The reaaons for-

(i)compitation of accounts and sending to 
the Director of Audit, Central Reve-
nues on 12-9-86 that is after about 
5-1/3 months of the close of the account-
ing year as against 3 months allowed 
for the purpose by the Committee on 
Papers laid on the Table of Lok Slibha. 

.(ii) auditing of accounts in two phues 
having a gap of about 2 months in 
betwee.. 0 

'(iii) taking about 4l months in submission 
of 6nal audit report by auditors after 
o completion of audit by them ; and 

(iv) holding of meeting of O.,lhi Library 
B03r.:i after ahou~!lt mOlltha of the 
rocoipt of the fil1lll audit report. 

11. Th~ reasons for not sending the copies of 
anau" rePOrt and audited accounts to Par-
liament for layina on the Table of the 
HOllse imm~iately after their receipt in 
the Department of ClJIture. 

:m. The corroxtive steps Taken/proposed to be 
talc;en by the O:partmcnt of Culture in fina-
lising of aun'nl Report aud Accounts and 
their lyinJ on the Table of the House in 
time, in future, i. e. within 9 months of 
the close'of tho accoUllting year. 

- , 

The compilation of AccoUllts could 
not be completed due to continued 
shortage of staft' in the Delhi Public 
LibrarY. The post of AccoUlltant 
is stilllyiJig_vac&nt. 

The Director of Audit, Central Reve-
nues New Delhi,. bad decided to con 
duct audit of autonomous bodies in 
two phases that is. transaction of 
audit and certification of Annual 
AccoUllts. The gap of 2 months was 
due to delay in compilation of AI;-
COUlltS. The Accounts were compiled 
on 12-9-86 and filial audit commenced 
from 19~9-86 to 2S-9-86 and hence 
the delay_ 

The Auditors issued draft audit 
report on 6-11-86 i. e. l:t months 
after completion of audit. 'Ibere-

o after persuance of audit objectiona 
and finalisation of Audit Report 
took 3 months. 

The Director, Delhi Public Ubrary as . 
Secretary of the Delhi Library Board 
is empowered to can for the meeting 
of the Board The post of tht' Direc-
tor was lying vacant and was filled 
in with effect from 8-12-1986. There-
after, the Board was reconstituted. 
'Ibis proocss was time-consuming and 
resulted in delay in holding the 
Board's meeting. 

The documents were received by thi s 
Departmant on 5-5-87 and the IaDIO 

were examined aad processed on 
5-S-87 itself. As at that time Gle 
Parliament session was only upto 
7-5-87, inspite or best efforts, thOle 
could not be laid during that session 
aud hence the delay. 

The Director of Audit. Central R.~ 
venues and the Delhi Public Ubtary, 
Delhi have already been ~eated 
by this Department to chalk out a 
time bound programmo for cqaducting 
audit and iIIue offinal report 10 that 
the laDle would be laid before both 
HOUIeII of'Parfiament within 9 months 
of the cIoae of the financial J'IU'. 
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7.5. The matter was considered by the Committee on Papers laid 
on the Table at their sitting held on 29 Decembf'r, 1987. 

7.6. The Committee note that the annual report and accounts of 
the Delhi Public Library for t.he year 1985-86 were laid on the 
Table of Lok Sabha after a delay of 7 months and these docu-
ments for the subsequent year 1986-87 are still to be laid. 

7.7 From the information furnished by the Department of Cul-
ture, the Committee find that the Auditors took about 71 months 
in auditing the accounts for the year 1985-86, issuing final audit re-
port and audit certificate. The Committee also note that apart from 
Auditors being responsible for taking longer time in auditinr the 
accounts, the Delhi Public I,ibrary was equally responsible for 
contributing towards delay in as much as they took unduly long 
period of about 51 months in compilation of accounts and hand-
ing them over to the Auditors. The Committee are not convinced 
with the explanation given by the Department of Culture that the 
compilation of accounts could not be completed due to continued 
shortage of staft in Delhi Public Library. The Committeo feel 
that the delay in compilation of the accounts was avoidable. The 
Department of Culture had taken necessary action for providiul 
adequate staft to Delhi PubJic Library. Similarly the post of 
Director, which remained yacblIt for quite some five years OUIrht to 
have been filled up without delay. 

7.8 The Committee recomml'nd that the Department of Culture 
should in consultation with the Delhi Library Board and the Direc-
tor o( Audit, Central Revenue chalk out a time schedule for compi-
lation of accounts, auditing of accounts, holding the meeting of 
Delhi Library Board, translation, printing and suhmission of the 
annual reports and audited acoounts of the Delhi Public Library to 
the Department of Culture for laying them on the Table of the 
Rouse. The programme should be arranged ill such a manner 
that these documents are laid on the Table within the prescribed 
period of 9 months from the close of the accounting year. The 
Committte also desire that the Department of Culture should al-
ways keep a close watch and properly monitor different stages of 
preparation of aDDual reports and accounts with a view to entnlre 
strict compliance with the requirements as stipulated in the recom-
mendations of the Committee. 



APPENDIX 

Summarll of recommendations/observations contained in the Report 

51. Reference to para Summary of recommendations/ 
No. Nu. of the Report observatioll'S -

1 2 

1 1.6 

2 1.7 

3 

The Committee are concerned to nute that the 
Annual Report and Audited Accounts of the In-
dian Institute of Management, Ahmedabad for 
the year 1985-86 which in terms of the Commit-
tee's recommendations on the subject, ought to 
have been laid by 31st December, 1986, wer ae-
tually laid on 6 August, 1987. In this conneetion 
the Committee find that an inordinately long 
period of 7 months was taken in getting the An-
nual Reports and Audited Accounts translated in 
Hindi. The Committee also note that the position 
in respect of the Annual Report and Audited Ae-
counts for the subsequent year i.e. 1986-87 is nGt 
better as the same are yet to be finalised and laid 
on the Table of the House. The Committee ean-
not but deplore the delay in laying the annual 
report and audited accounts in Parliament in 
time. 

The Committee are of the view that the An-
nual Report and Audited Accounts lose t.beir im-
portance if they are not laid in time, on the Table 
of the House. The Committee, theret.e, rec0m-
mend that a realistic time schedule based on the 
aforesaid recommendation at the Conunittee rrwy 
be drawn up and seriollBly adbered to 80 teat 
reports and accounts of the Institul&1e May la Au. 
lised and placed before Parliament well withm 
the stipulated period of nine months of tiE clOie 
of the relevant accounting year. 

28 
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2.6 The Committee oote that the Annual Report 
and Audited Accounts of the Andrew Yule and 
Company Limited, Calcutta for the year 1985-86 
were laid on the Table of Lok Sabha on 10 Nov-
ember, 1987 i.e. after about 10i months after the 
close of the accounting year,. The Committee 
also note that these documents of the Company 
for the subsequent year 1986-87 which were re-
quired to be laid on the Table of the House by 
31 December, 1987, have not so far been laid. 

2.7 From the informatiun furnished by the Minis-

2.8 

try of Indmtry (Department of Public Enterpris-
es), the Committee find that one of the factors 
that attributed towards delay in laying of the 
Annual Report and Audited Accounts for 1985-86 
on the Table of the H{)use was that the Office of 
the Commereial Audit and C&AG took 4 months 
(from 29 July to 24 N{)vember, 1986) to issue 
final comments on the audited accounts of the 
Company. Neither tlre Ministry nor the Com-
pany seem to have made efforts to expedite 
matter in this regard. The Committee feel that 
the delay could have been avoided had the Minis-
try and the Company been watchful and pursued 
the matf:oer with DACR and C&AG. The Com-
mittee suggest that the Ministry of Industry may 
take up the matter with the Ministry of Finance 
and Audit authoritres to lay down proper time 
schedules to ensure auditing of accounts, clear-
ance of audit objections and issue of final com-
ments on the audited accounts within a specified 
tim·e. 

The Committee further find that the Ministry 
themselves took about 8i months after 24 Febru-
ary, 1987 in preparing 'Review' and delay state-
ment and laying the same on the Table of the 
House together with the Annual Report and Audi-
ted Accounts for the year 1985-86. The Com-
mittee desire that such lapses on the part of the 

---~-- . --- ------- -------------------
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Ministry should not be allowed to recur. It is 
needless to point out that immediately after re-
ceipt of the Annual Report and Audited Accounts 
from the Company, the same should be laid on 
the Table of the House alongwith the connected 
;review' and delay statement, at the earliest 
available opportunity. 

The Committee note that the Annual Reports 
of the Press Council of India, New Delhi are 
prepared on Calendar year basis whereas its 
statements of accounts are prepared on Financial 
year basis. The Committee feel that it will be 
very difticult to find out the real achievement of 
the Council during the particular financial year 
for which Government grants are sanctioned be-
cause the period covered by the Annual Adminis-
trative Reports of the Council and the financial 
statements included therein are quite di1Ierent. 
Moreover, this is not in consonance with the 
spirit of recommendation of the Committee OD 

Papers Laid on the Tabl~ contained in para 3.5 
of their First Report (5th Lok Sabha)-which 
stipulates that both Annual Reports and Audited 
Accounts should be laid together on the Table of 
the House to enable the House to have a com-
plete picture of the achievements, activities and 
financial health of the organisation during the 
particular accounting year. The Committee are 
of the view that the aforementioned objective 
can be me~ only when the period of Annual Ad-
ministrative Report synchronise with the Annual 
Statements of accounts. 

The Committee, therefore, recommend that the 
Annual Administrative Report of the Press Coun-
cil of India should also be prepared on the Fin-
ancial year basis just as the financial statements 
are being prepared. By doing so, it will be p0ssi-
ble to lay, the Annual Administrative Report and 

__ 00 __ 0. ___ -
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8 4:.5 

9 4.6 

the financial accounts covering the same period, 
in the House at the same time. The House will 
then have a complete picture about the perform-
ance of the Council before them. In order to 
achieve the desired result, the Committee recom-
mend that the relevant Press Council Rules 
should be amended, if considered necessary. 

The Committee would like to be apprised of 
the action taken in this behalf within six months. 

The Committee also desire that all out efforts 
should be made to ensure that the requisite do-
cuments are laid on the table with nine months 
of the close of the accounting year. 

The Committee feel concerned to note that 
the Annual Report and Audited Accounts of the 
Regional Centre for Cancer Research and Treat-
ment Society. Cuttack for the year 1985-86 
which, in terms of the recommendation of the 
Committee made in para 3.5 of their First Re-
port (Fifth Lok Sabha) ought to have been laid 
before Parliament hv 31 December. 1986 i.e. 
within 9 months of the close of the accountinl!' 
year. were actually laid on 27th August. 1987. 
Thus there was delay of about 8 months. The 
Committee also nof.e with relUe1; that Annual 
Report and Audited Accounts fot" the subsequent 
year 1986-87 which were reQuired to be laid by 
31 December, 1987 are yet to be laid. 

The Committee find from the information 
furnished by the Ministry that no statement ex-
plaining the reasons for delay was laid when the 
Annual Report and Audited Accounts for the-
year 1985-86 were laid on the Table of the House. 
The Committee desire that this requirement 
should invariably be complied with by the Mi-
nistry, in future. 



1 

10 

11 

12 

13 

14 

33 
._----_ .. - ._--- _ ..... _ .. __ .. _._----

2 

4.7 

4.8 

4.9 

5.4 

5.5 

3 
---_ ... _-

The Committee also find that the auditQr.· 
took about 7 months in auditing the accounts of 
the Society for the year 1985-86. Neither the Mi-
nistry nor the Society appear to have impressed 
upon the auditors to complete auditing of ac-
counts in shortest possible period so that the 
next stages of finalisation of Annual Report and 
Audited Accounts could be completed within the 
stipulated period Of 9 months. Had the Ministry 
and the Society been conscious of the period 
prescribed by the Committee for laying the Re-
ports and Accounts on the Table of the House, 
the delay in auditing the accounts could have 
been minimised and delay in laying the docu-
ments avoided. 

The Committee further find that the Annual 
Report of the Society was placed before the 
Governing Body and approved whereas the au-
ditedaccounta were not placed before them for 
approval. The audited accounts in unapproved 
form have been placerl before Parliament. The 

'Committee feel that this is a serious lapse which 
should not be allowed. to recur in future. 

The Committee recommend that the Ministry 
should draw up a time schedule for finalising 
the Annual Report and Audited Accounts iUld 
ensure that the required documents are placed 
before Parliament within the stipulated period 
of 9 months prescribed by the Committee. 

The Committee note that the Annual Report 
and Audited Accounts of Hooghly Dock " Port 
Engineers Ltd., Calcutta for the period from 30th 
June, 1984 to 31st March, 1985 were laid on the 
Table of Lok Sabha on 19 November, 1987 after 
inordinate delay of about 22-112 months. 

The Committee are surprised to find that the 
Company took about 121 months in compilation 
of accounts. The Committee are not convinc:ed 
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with the justification advanced that the delay 
oecurred dUe to shortage of staff. It is hardly 
necessary to empbasille that the documents arc 
required and should be completed and placed 
before Parliament within the stipulated period. 
Of 9 months of the close of the accounting year. 

The Committee further find that the Auditors 
took 5 months in auditing the accounts and 
thereafter, the Company took about 2 months in 
convening the Annual General Meeting for 
adoption of Annual Report and Audited Ac-
counts. The Committee are sorry to observe that 
the matter was dealt with in a very casual man-
ner. Beven the documents for the subsequent 
yean 1985-86 and 1986-87 which were required 
to be laid by 31 December, 1986 and 31 Decem-
ber, 1987 are yet to be laid. 

The Committee recommend that documents 
should always be laid in time and in order to 
comply with this requirement the Ministry 
should draw up a time schedule for each stage 
i.e. compilation of Annual Accounts, their audi-
ting, submission of audit report by Auditors, 
convening Of Annual General Meeting, transla-
tion, printing and laying annual reports and 
audited accounts of the Company on the Table 
of the House. The Committee also desire that a 
responsible officer in the Ministry should be 
charged to keep a close watch and ensure that 
these documents are completed in alI respects 
and laid on the Table of the House well in time. 

ThE- Committee are unhappy to note that the 
laying on the Table of Lok Sabha of the Annual 
Report and Audited accounts of Bum Standard 
Company Limited, Calcutta for the year 1985-86 
was inordinately delayed as these ware required 
to be laid on the Table Of the House by 31 De-
cember, 1986 i.e within 9 months after the close 
of the relevant accounting year. 

------.- - -- ----------
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18 6.7 The Committee regret to note that although 
the accounts of the Company for the year 1985-
86 were ready in October, 1986 but these were 
handed over to auditors for auditing only on 
10-2-87 i.e. after the delay of about 4i months. 
The final audit report was submitted by the au-
ditors on 14-5-87 to the Company. The Director, 
Commerciall Audit (DCA), Calcutta, thawever, 
issued his comments only on 17-7-87. Both the 
Annual Report and Audited Accounts of the 
Company were then placed before the Annual 
General Meeting held on 18-7-87. The Commit-
tee feel that delay at various stages of compil-
ation and auditing could have been avoided if 
a careful watch had been kept both at Company 
level as also in the Ministry. 

19 6.8 As regards the Annual Report and Audited 
Accounts for the year 1984H17, it has been stated 
that the Unit accounts for the year 1986-87 are 
ready but the appointment of Statutory Audi-
tors had been communicated by the Company 
Law Board only on 26-10-87. The Statutory audi-
tor took up audit work from 12-11-'87 and it was 
expected to take 314 months as the audit for all 
the nine units has to be done by the same audi-
tors. 

20 6.9 The Committee are unhappy with the causal 
manner in which this work is being done. There 
is no realisation on the part of the Company 
management or the Ministry concerned that the 
Annual Report and Audited Accounts are re-
quired to be laid in Parliament within a fixed 
time frame. All out efforts need be made to en-
sure that various stages of compilation of aC-
counts etc. are completed according to a pre-
determined schedule. 

21 8.10 The Committee recommend that a time 
bound progr&mlDe should be drawn up by the 
Ministry of Industry (Department of Public 

------------_._-- --------
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Enterprises) in consultation with the Burn Stan-
dard Company Ltd. for being strictly adhered 
to at various stages and the documents should 
be presented to the House within the stipulated 
period of 9 months after the close of the accoun-
ting year. 

The Committee recommend that the Depart.. 
ment of Culture should in consultation with the 
Delhi Library Board and the Director of Audit, 
Central Revenue chalk out a time sche<iule for 
compilation of accounts. aud.i~ of accounts, 
holding the meeting of Delhi Library Board, 
translation, printing and submission of the an-
nual reports and audited accounts of the Delhi 
Public Library to the Department of 
Culture for laying them on the Tab-
le of the House. The programme should be 
arranged in such a manner that these documents 
are laid on the Table within the prescribed per-
iod of 9 months from the close of the accounting 
year. The Committee also desire that the 
Department of Culture should always keep a 
close watch and properly monitor different stages 
of preparation of annual reports and accounts 
with a view to ensure strict compliance with the 
requirements as stipulated in the recommenda-
tions of the Committee. 

----------_._---
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